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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI.

O.A./%x%f% No. 231 of 1996

Shri Roshan lal

Decided on: '/’*C?’;7d////

..}.Applicant(s)

(By Shri Shvam Babi =~~~ “Advocate)

Versus

The commissionerof - «+..Respondent(s)
Police & Another
(By Shri Ra4inder - Advocate)

CORAM:

Pandita

THE‘HON'BLE ¥RI MRS. LAKSHMI SWAMINATHAN, NEMBER(J)

THE HON'BLE»SHRI K. MUTHUKUMAR, MEMBER (A)
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or not?

2.

C
Whether to be referred to the Reporter /%7

Whether to be circulated to the other ﬂ&\\

Benches of the Tribunal?
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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

0.A. No. 231 of 1996 k,

L) New Delhi this the fybday of Aogust, 1998

HOM ™ BLE WRS. LAKSHMI SWAMINATHAN, MEMBER (J)
HON BLE MR. K. MUTHUKUMAR, MEMBER (A)

Shri Roshan Lal

R/0 House No. 12 Gali No.Z,

Extension 2, Nanglol, - :
Delhi. . g - ... Applicant

By ﬁdvocate Shri Shyam'Babu.

- Versus

[ The Comm331oner of Police Delhl,
: - Police Headguarters, :
I.P. Estate, -
New Delhi,
2. - “The Deputy Com1331onr of Polloe,

Ist Battalion,
Delhi Armed Police,
 K1ngsway Camp,- ‘ ' .
Delni. o ' : . « Respondents
By Advocate Shfi Rajinder Pandita.
' ORDER

Hom "~ ble ‘M. K. Muthukumar, Member (A) .

'Thé short boinﬁ’inVOLVed in this application 1is

. the. question - of reckoning the ad hoc temporary service of

the applicant as: Assistant Sub-Inspector (MT Fitter
Grade-I)for the purpose of qualifyin@ service' for
promotion é$ Sub Inspector (MT)(Teohnioai);‘ prlicént was
promoted to officiate as Assistant Sub Inspector (MT

Fitter Grade-I ) on purely ad hoc and temporary basis with

- effect.from 15.2.1982. He was regularly promoted to
I : . -

officiate in "the sald post w.e.f. 3.3.1988. . After

successful completion of probation w.e.f. 3.3.1990, he
was deemed to have been confirmed under the Delhi Police
Rules. As per Rule 16(ii) of the Delhi Police (Promotion

& Confirmation) Rules, 1980 read with Rule 17(A)(iv) of
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_the Delhi Police (Appointment & Recruitment) (Amendment)

{Rules, 1986, .promotion to the rank of SI (MT) (Technical)

!isf ET will. be made from conflrmed Ass1stant Sub"

Inspectors (MT Fltter G.ade n hav1ng snx yedrs ‘service in

"~ the grade and ‘should be camab]e of orgdnlglng ,routlne

. maintenance of vehlole and having ourrent drlvnng ]1oenov

of Heavy Motor Vehlcle, The. applicant s case is that he

had the reguisite dualification and. experience for

'nromotion to the rank of SI (MT) (Teohnlodl) even when the

respondents wromotoo him oh  22.11.90 asA ST (MT)

‘ﬂ(Technical) on temporary“ad hoc basis as -he has been

upromoted as - ASI w.e.T. 22.2.82 from the rank of Head
Constable. .
"z - The respondents on the other hand contend. that

the applicant’s promotion as Sub Inspector on 22.11.80 was

.mniy on ad hoo temporary basis and i1t was made clear to

him that he would not be ehtitled‘to claim any - regular

appointment as' he had had not tne requi31te service as

A oonfirmed AST. Even: when his junlor ‘one Shrl Babu -Singh

was promoted . on 12.12.1989  as . Sub Inspector-

(MT) (Technical) on' ad hoc basis, the applicant was alSO'

- considered .at that time for such ad hoc promotion, but as

'héAwas facing departméntal enqdiry, he wasnnqt granted §d_
hocvmromotion’ In any oése; he could not haQe been
con31dercd for regular promotlon before he completed his
51X years of service as conflrmed ASI, as requlred under
tﬁe rules. iﬁ' v1ew of Lhns, the respondents’ have s@id
that the dDDliuaﬁt has no pasé»for reékqning’his ad. hoc
service as ASI. | -

3. We have seen Lhe pleadlngs and heard the lcarned

counsel for the partles



&&;’ It is an admitted position that-the applicant
successTully completed his probation.on 3.3.1990 as ASI
{(MT Fitter Grade-I1) as pér the orders of the respondents,
Annexure VII to the counter reply. In terhs of Rules as
gforesaids the applicant’s service as confirmed Assistant
Sub Inspector (MT Fitter Grade-I) has to be reokéned only
from $.3.90 ~and, therefore, the‘questionvof reokoning the
service rendered prior to 1990'jh ad hoc and tempofary
capacity does not arise, Therefore, his prayer - for

regularising him as Sub Inspector from the date when the
: \

vacancy in  the grade of Sub Inspector (MT)(Technical)

arose, has no merit and.is rejected.

5. The applicant ha$.a1$o, olaiméd conseguential
reliefs on account of seniority and promotion. We find
that the reSpondenté have rightly coHsidered his case fTor
promotioh as qu Inspector (MT)(Teohnical) in the DPC held
on 21.5.1996 and later on in the Review DPC anhd he was

granted promotion w.e.f. 22.4.97 and was also given

proforma promotion from’ 30.5.96 to 21.4.97., as per the

DPC Proceedings  and orders thereon filed by the

respondents.,

& . . - In the -<circumstances, this applioation nas ho

merit and is ‘accordingly rejected.  There shall be no

order as to costs, , ' 0

' (J/J\Al .
(K. MUTHUKUNMARY

M ’
{MRS. LAKSHMI SWAMII HAR) -
MEMBER (&) . : . MEMBER (J)
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